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ClVIL APPEAL NO. 5165 COF 2002

We are not inclined to interfere with the inmpugned judgnent in view of the fact that
H?gﬁ Court in its di'scretion has directed the appellants-authority to consider the responden
::aze and di spose of the sane in accordance with law. Accordingly, we do not fine any nerit
Iagp}egle and the sane i's accordingly dismnm ssed. There shall be no order as to costs.




